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PK-PRB/1A/11.00

RAJYA SABHA
Tuesday, the 25" March, 2025 / Chaitra 4, 1947 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Papers to be laid on the Table.

PAPERS LAID ON TABLE

Y gt =AM : Heley, H FEfRad o= T geel Uk Xl §:-
l. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Financial Services), under Section 27
of the Insurance Regulatory and Development Authority Act, 1999: -

(1) No. IRDAI/Reg/1/208/2025., dated the 3™ January, 2025,
publishing the Insurance Regulatory and Development Authority of
India (Meetings)(amendment) Regulations, 2025.

(2) No. IRDAI/Reg/2/209/2025., dated the 3™ January, 2025,
publishing the Insurance Regulatory and Development Authority
of India (Insurance Advisory Committee) (Amendment)
Regulations, 2025.

Il. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-
section (3) of Section 114A of the Insurance Act, 1938 and Section 27 of
the Insurance Regulatory and Development Authority Act, 1999: -

(1) No. IRDAI/Reg/4/211/2025., dated the 3™ January, 2025,
publishing the Insurance Regulatory and Development Authority of
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India (Maintenance of Information by the Regulated Entities and
Sharing of Information by the Authority) Regulations 2025.

(2) No. IRDAI/Reg/5/212/2025., dated the 3° January, 2025,
publishing the Insurance Regulatory and Development Authority of
India (Regulatory Sandbox) Regulations, 2025.

lll. A copy (in English and Hindi) of the Ministry of Finance (Department
of Financial Services) Notification No. IRDAI/Reg/3/210/2025., dated the
3" January, 2025, publishing the Insurance Regulatory and Development
Authority of India (Reinsurance Advisory Committee) (Amendment)
Regulations, 2025, under sub-section (3) of Section 114A of the
Insurance Act, 1938.

IV. A copy (in English and Hindi) of the Ministry of Finance (Department
of Financial Services) Notification No. MRB/ESTD/1/2025., dated the
20" January, 2025, publishing the Manipur Rural Bank (Officers
&Employees) Service (Amendment) Regulations, 2024, under sub-
section (2) of Section 30 of the Regional Rural Banks Act, 1976.

V. A copy (in English and Hindi) of the Ministry of Finance (Department
of Financial Services) Notification No. S.0. 600(E)., dated the 4"
February, 2025, notifying the amalgamation of Telangana Grameena Bank
and part of Andhra Pradesh Grameena Vikas Bank operating in the State
of Telangana as the Telangana Grameena Bank, under sub-section (4)
of Section 23A of the Regional Rural Banks Act, 1976.

VI. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the
Customs Act, 1962: -

(1) S.0. 823(E)., dated the 17" February, 2025, publishing the
Customs (On-Arrival Movement for Storage and Clearance at
Authorised Importer Premises) Regulations, 2025, along with
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Explanatory Memorandum.

(2) G.S.R. 164(E)., dated the 7" March, 2025, amending the
Principal Notifications, as mentioned therein, along with
Explanatory Memorandum.

(3) G.S.R. 165(E)., dated the 7" March, 2025, amending the
Principal Notification No. G.S.R. 884(E), dated the 7"
December, 2023, along with Explanatory Memorandum.

VII. A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 166(E)., dated the 7" March, 2025,
levying anti-dumping duty on imports of ‘Trichloro Isocyanuric Acid’
imported from China PR and Japan for a period of 5 years, on the
recommendations of DGTR, under sub-section (7) of Section 9A of the
Customs Tariff Act, 1975, along with Explanatory Memorandum.

VIIl. A copy each (in English and Hindi) of the following papers, under
Section 42 of the National Housing Bank Act, 1987: -

(a) Report on Trend and Progress of Housing in India, from July, 202
to June, 2024 by the National Housing Bank (NHB), New Delhi.

(b) Brief of the above Report.
IX. A copy each (in English and Hindi) of the following papers: -

(i) (a) Annual Report and Accounts of the Centre for Policy Research
(CPR), New Delhi, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(C) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

(i) (@) Thirtieth Annual Report and Audited Accounts of the Centre for
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Development Economics (CDE), Delhi, for the year 2023-24.
(b) Review by Government on the working of the above Centre.

(C) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

(i) (@) Thirty-seventh Annual Report and Accounts of the Institute for
Studies in Industrial Development (ISID), New Delhi, for the year
2023-24, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(C) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

(iv)(a) Annual Report and Accounts of the Institute for Social and
Economic Change (ISEC), Bengaluru, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

(v)(a) Third Annual Report and Accounts of the Madras School of
Economics (MSE), Chennai, for the year 2023-24, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above School.

(C) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

(vi)(a) Annual Report and Accounts of the National Council of Applied
Economic Research (NCAER), New Delhi, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
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(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

X. A copy (in English and Hindi) of the Statement giving reasons for the
delay in laying the “Annual Report and Accounts of the Goods and
Services Tax Network (GSTN), New Delhi, for the year 2022-23.

SHRIMATI ANUPRIYA PATEL: Sir, | lay on the Table, a copy (in English
and Hindi) of the Ministry of Health and Family Welfare (Department of
Health and Family Welfare) Notification No. G.S.R. 127(E)., dated the
11" February, 2025, publishing the Drugs Amendment Rules, 2025, under
Section 38 of the Drugs and Cosmetics Act, 1940.

SHRI SHANTANU THAKUR: Sir, | lay on the Table—

l. A copy (in English and Hindi) of the Ministry of Ports, Shipping and
Waterways Notification No. S.0. 616(E)., dated the 4™ February, 2025,
exempting the Indian fishing boats of less than 24 meters in length from
the requirements of the Merchant Shipping (Indian Fishing Boats
Inspection) Rules, 1988, subject to the conditions mentioned therein,
issued under of Section 435X of the Merchant Shipping Act, 1958.

Il. A copy (in English and Hindi) of the Ministry of Ports, Shipping and
Waterways Notification No. S.0. 826(E)., dated the 17" February, 2025,
regarding guidelines for specialised fishing vessels for fishing operations
in the Southern Ocean, issued under clause (c) of Section 435B of the
Merchant Shipping Act, 1958.

lll. A copy (in English and Hindi) of the Ministry of Ports, Shipping and
Waterways Notification No. G.S.R. 155(E)., dated the 28" February,
2025, amending the Notification No. G.S.R. 543(E), dated the 2™
September, 2020, issued under sub-section (1) of Section 435D and

* The Annual Report and Annual Accounts of the Goods and Services Tax Network (GSTN), New Delhi, for
the year 2022-23, together with the Auditor’s Report on the Accounts, was laid on the Table of the Rajya Sabha
on 30.07.2024.
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Section 435E of the Merchant Shipping Act, 1958.

IV. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013: -

(a) Nineteenth Annual Report and Accounts of the Sethusamudram
Corporation Limited (SCL), Chennai, Tamil Nadu, for the year
2023-24, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

V. (1) A copy each (in English and Hindi) of the following papers, under
Section 24 of the Inland Waterways Authority of India Act, 1985: -

(a) Annual Report and Accounts of the Inland Waterways Authority of
India (IWAI), Noida, Uttar Pradesh, for the year 2023-24,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.

SHRI HARSH MALHOTRA: Sir, | lay on the Table, a copy (in English and
Hindi) of the Ministry of Corporate Affairs Notification No. CCl/Reg.-
R.R./2024-25., dated the 27" February, 2025, publishing the
Competition Commission of India (I\/Ianner of Recovery of Monetary
Penalty) Regulations, 2025, under sub-section (3) of Section 64 of the
Competition Act, 2002.

(Ends)
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT, FORESTS AND CLIMATE CHANGE

MS. INDU BALA GOSWAMI (Himachal Pradesh): Sir, | present the
following Reports (in English and Hindi) of the Department-related
Parliamentary Standing Committee on Science and Technology,
Environment, Forests and Climate Change:-

(i) Three Hundred Eighty Seventh Report on Demands for
Grants (2025-26) of the Department of Atomic Energy;

(i) Three Hundred Eighty Eighth Report on Demands for Grant
(2025-26) of the Department of Biotechnology;

Il ree Hundred Eighty Nint eport on Demands for Grants

i) Th Hundred Eighty Ninth R D ds for G
(2025-26) of the Department of Scientific and Industrial
Research;

(iv) Three Hundred Ninetieth Report on Demands for Grants
(2025-26) of the Department of Science and Technology;

(v) Three Hundred Ninety First Report on Demands for Grants
(2025-26) of the Department of Space;

\ ree Hundred Ninety Second Report on Demands for Grants

i) Th Hundred Ni S dR D ds for G
(2025-26) of the Ministry of Environment, Forest and Climate
Change; and

(vii) Three Hundred Ninety Third Report on Demands for Grants
(2025-26) of the Ministry of Earth Sciences.

(Ends)
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REPORTS OF DEPARTMENT-RELATED
PARLIAMENTARY STANDING COMMITTEE ON
TRANSPORT, TOURISM AND CULTURE

SHRI SANJAY KUMAR JHA (Bihar): Sir, | present the following
Reports (in English and Hindi) of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture:-

(i) Three Hundred Seventy Fifth Report on Demands for Grants
(2025-26) of Ministry of Civil Aviation;

(i) Three Hundred Seventy Sixth Report on Demands for Grants
(2025-26) of Ministry of Culture;

(i) Three Hundred Seventy Seventh Report on Demands for
Grants (2025-26) of Ministry of Ports, Shipping and
Waterways;

(iv) Three Hundred Seventy Eighth Report on Demands for Grants
(2025-26) of Ministry of Road Transport and Highways; and

% ree Hundred Seventy Ninth Report on Demands for Grants
Th Hundred S Ninth R D ds for G
(2025-26) of Ministry of Tourism.

(Ends)

STATEMENTS OF DEPARTMENT-RELATED
PARLIAMENTARY STANDING COMMITTEE ON CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

St IMUTS TIONTS AGRAT ([ORE) @ ABIGY, H [GURT-Hefad
SUYRHT ATH, QT AR FTaoi+d faaver dde Sy wmit afifT
& Fr=faRad &) 18 dRars ddelt gfade=i & ey | 3R v H fdfdse
RIPIRTN R RAR gRT ® g BRATg I S Tl 3ifH B T3




9
Uncorrected/Not for Publication — 25.03.2025

PHRATg HeeT faRuI B Th-Th Ul (ISl a1 fZ<1 #) 9491 ued o)

REERIRES

0,

(i)

(i)

(iv)

First Report (Eighteenth Lok Sabha) on Action Taken by the
Government  on  the  observations/recommendations
contained in the Thirty Seventh Report (Seventeenth Lok
Sabha) on ‘Initiatives in the North East in the Field of
Consumer Rights Protection” pertaining to Ministry of
Consumer Affairs, Food and Public Distribution (Department
of Consumer Affairs);

Second Report (Eighteenth Lok Sabha) on Action Taken by
the Government on the observations/ recommendations
contained in the Thirty Eighth Report (Seventeenth Lok
Sabha) on ‘Functioning of Warehousing Development and
Regulatory Authority (WDRA)™ pertaining to Ministry of
Consumer Affairs, Food and Public Distribution (Department
of Food and Public Distribution);

Third Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the observations/ recommendations
contained in the Thirty Ninth Report (Seventeenth Lok
Sabha) on ‘Regulation of Weights and Measures with Specific
Reference to Dispensing Machines at Fuel Stations” pertaining
to Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs); and

Fourth Report (Eighteenth Lok Sabha) on Action Taken by
the Government on the observations/ recommendations
contained in the Fortieth Report (Seventeenth Lok Sabha) on
“Transforming Fair Price Shops’ pertaining to Ministry of
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Consumer Affairs, Food and Public Distribution (Department
of Food and Public Distribution).
(Ends)

REPORT OF COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES
st s arefie (w27 Uewn) ¢ HBiqd, § Sy Skl e
TG SISl b 10T Fael AT b 17 H 22 STax] 2025 dh
(TSl AT fE<) H) FHT UC el IR Rl g
(FHT=T)

(1B/AKG TR 31)

PB-AKG/1B/11.05

STATEMENT RE. IMPLEMENTATION OF FIRST REPORT OF
DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

foa W™ & I w3 (sft At iR - ARGy, | o7 HATe™
(s o, g, Oy Jan, die e qur a9 iR dld
URAFIRT Jde fG9RT) @ 'STgaTT dRN 2024-25" & H&e H fJHRT
Hefera fo ddht Sdig el afifa (sreredl dle 9 & Tgd
fcrde 4 sidfde eI & Sraaad & R & ddg 4
Thed G IS IR T g

(HHTST)
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STATEMENTS RE. IMPLEMENTATION OF THIRD, FIFTEENTH,
NINTH, TWENTIETH, TWENTY-SEVENTH, THIRTY-SEVENTH,
FORTY-SECOND, FORTY-NINTH, FIFTY-SIXTH & SIXTY-THIRD
REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FINANCE & REASONS FOR DELAY IN

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE
AFFAIRS (SHRI HARSH MALHOTRA): Sir, | rise to make the following

MAKING ABOVE STATEMENTS

statements regarding :—

(a)

Status of implementation of recommendations contained in
the Third Report of the Department-related Parliamentary
Standing Committee on Finance on ‘Demands for Grants
2019-20 of the Ministry of Corporate Affairs

(b)

Status of implementation of recommendations contained in
the Fifteenth Report of the Department-related Parliamentary
Standing Committee on Finance on Action taken by the
Government on the recommendations contained in its Third
Report on ‘Demands for Grants (2019-20)" of the Ministry of
Corporate Affairs.

Status of implementation of recommendations contained in
the Ninth Report of the Department-related Parliamentary
Standing Committee on Finance on ‘Demands for Grants
2020-21" of the Ministry of Corporate Affairs.

(d)

Status of implementation of recommendations contained in
the Twentieth Report of the Department-related
Parliamentary Standing Committee on Finance on Action
taken by the Government on the recommendations contained
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in its Ninth Report on ‘Demands for Grants (2020-21)’ of the
Ministry of Corporate Affairs.

Status of implementation of recommendations contained in
the Twenty-seventh Report of the Department-related
Parliamentary Standing Committee on Finance on ‘Demands
for Grants 2021-22" of the Ministry of Corporate Affairs.

®

Status of implementation of recommendations contained in
the Thirty-seventh Report of the Department-related
Parliamentary Standing Committee on Finance on Action
taken by the Government on the recommendations contained
in its Twenty-seventh Report on ‘Demands for Grants (2021-
22)’ of the Ministry of Corporate Affairs.

(9)

Status of implementation of recommendations contained in
the Forty-second Report of the Department-related
Parliamentary Standing Committee on Finance on ‘Demands
for Grants 2022-23" of the Ministry of Corporate Affairs.

(h)

Status of implementation of recommendations contained in
the Forty-ninth  Report of the Department-related
Parliamentary Standing Committee on Finance on Action
taken by the Government on the recommendations contained
in its Forty-second Report on ‘Demands for Grants (2022-
23)’ of the Ministry of Corporate Affairs.

0,

Status of implementation of recommendations contained in
the  Fifty-sixth  Report of the Department-related
Parliamentary Standing Committee on Finance on ‘Demands
for Grants 2023-24" of the Ministry of Corporate Affairs.

Status of implementation of recommendations contained in
the Sixty-third Report of the Department-related
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Parliamentary Standing Committee on Finance on Action
taken by the Government on the Observations
/Recommendations contained in its Fifty-Sixth Report on
'Demands for Grants (2023-24)" of the Ministry of Corporate
Affairs. ...(Interruptions)...

(k) | Reasons for the delay in making the statements mentioned at
(a) to (j) above.

(Ends)
MR. CHAIRMAN: | find reaction of some Members. So let me remind
the Members what | learnt early in my parliamentary career. When these
Reports are laid on the Table of the House, and sometimes it is felt, a
number of the Reports are laid on the Table at one time, Members have
a right to raise issues about the delay and also to go through the
contents. That will be extremely rewarding; and, | am sure, Professor
Ram Gopal Yadav wil agree with me. Am | right, Sir?
...(Interruptions)... Professor will agree! ...(Interruptions)...

(Followed by 1c/SKC)

SKC-PSV/1C/11.10

91, I TMIT 164 : W, 3R H disagree Wl &%, Al FIT B AT 5 2
...(FAYT)... THITY H agree &1 HRAT G|
MR. CHAIRMAN: Being in disagreement and being disagreeable are

two different things. You will never be in disagreement.
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Hon. Members, eight notices have been received under Rule 267,
the notices of Shri Sukhendu Sekhar Ray, Shri Mohammed Nadimul
Haque, Shrimati Mausam B Noor, Ms. Dola Sen, Shri Saket Gokhale
and Ms. Sushmita Dev. These hon. Members have demanded
discussion over the alleged lapse of the Election Commission in
issuance of multiple duplicate Electors Photo Identity Cards, EPICs,
across the States. The notice of Shri Sanjay Singh demands a
discussion over inadequate State Advised Price, SAP, for sugarcane
farmers, particularly in the State of Uttar Pradesh. The notice of Shri
Haris Beeran demands discussion on the issue of recovery of huge
amounts of cash from the residence of a sitting Judge of the Delhi High
Court. Hon. Members, | am left with no option but to reiterate what |
have done quite often. The rulings imparted from the Chair on Rule 267
on 8" December, 2022 and 19" December, 2022 will again be uploaded
today for the benefit of the Members and for information on the portal.
The same has been reiterated a number of times. These notices do not
conform with the directives imparted by the Chair; the same are
declined. But one thing which is very fundamental that if an hon.
Member of Parliament in the Council of States feels invocation of Rule

267 is imperative, his or her presence is the minimal requirement. | find
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some of the Members who have given Rule 267 notices today — | would
not like to name them — are not present in the House. That does not
reflect the kind of spirit that is required for Rule 267. Now, | will try to
accommodate the Members on these issues in the Zero Hour, over the
coming days, if the Members would so want. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, this is a very important issue.

MR. CHAIRMAN: Which one? We need to be sure about the issue.
it e e : S 59 foedl 818 dic & M o1 & IR | Sor
T B ... (FGHH). ..

MR. CHAIRMAN: On that, | will hear you in a minute.

it 7iE foart : St 2

MR. CHAIRMAN: Hon. Members, | had the benefit yesterday of the
wise and experienced counsel of the Leader of the House and the
Leader of the Opposition who were gracious enough to respond to my
invitation for an interaction on this very critical issue that is agitating
minds in all branches of governance. The issue, undoubtedly, is
serious enough. The three of us together took note of the
developments, and also took note of the healthy development that, for
the first time, in an unprecedented manner, the Chief Justice of India

took the initiative to put everything in public domain. But then, a
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suggestion emanated from the Leader of the Opposition and agreed to
by the Leader of the House that the issue needs to be deliberated, at
my instance, with the floor leaders. | have scheduled a meeting, after
seeking convenience, at 4.30 p.m. today with the floor leaders, as
suggested by the Leader of the Opposition and agreed to by the Leader
of the House.

(CONTD. BY KSK/1D)

KSK/VNK/11.15/1D

MR. CHAIRMAN (contd.): The timing has already been indicated to the
concerned. | am sure we will have very fruitful interaction and find a
way out, because Legislature and Judiciary perform optimally when
they perform best in their respective realm with expedition. | do not
wish to be judgmental on any issue, but one thing, which has found
widespread acceptability in the country, is that the entire material
available with the Supreme Court has been shared with the people at
large, and with the constitution of a committee with that speed, | am
sure, things will be available to us. We will discuss when we meet the
floor leaders that certain constraints have been generated by the
judicial orders on State actions, and once that takes place, | will come

back to the House with the wise counsel that would be received from
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the floor leaders today at 4.30 p.m.

Y yHiE foard : R, g1 g8 He © fd qr1 < o g1 o a{ie
BT T feQr vl 8, 399 (% =1y 8191 81 781 =112y, gich I8
{1 =12y b = 81 X8l g1 $AfeTy | He drgdl g 39 W
3T fRIY &1 S| 319 $9 WR &1 %8 §, § I el dedl [P A
& 78] © X8 &l U olls} 3Tt [ YIS Dl goIrT, ofle i
S 8BTS DI g1, <fhd $9 R Teb VAT HeH ISTIT ST dliRy,
T i # Ot gre=T] = &

£l [HafT : A GSRI, $9 9ad J TRAT BT T YEd g,
HYIST SITERVT DT Y2 BRed §Y 2015 W Ueh 1T W Yeb bI-11 gl

EFIT,% Qﬂ, and that constitutional structure, that emanated unanimously
with one abstention from the Parliament, endorsed by the State
Legislatures, should be the rule of law because it was sanctified by the
hon. President by appending signatures under Article 111. Now is the
befitting occasion for all of us to reiterate that because that was a
visionary step endorsed by the Parliament. Imagine if that had taken
place, things would have been different. For hon. Members of
Parliament, | seek your suggestions on one very important point. What
emanated from the Indian Parliament, as a historic development with

rare convergence of unanimity since independence, found acceptance
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by needed State Legislatures, we need to reflect on what happened to
that. Under the Constitution, there is no provision that allows anyone
to tinker with that. There is no constitutional provision of review or
appeal of a Constitution Amendment. If there is legislation in the
country by the Parliament or a State Legislature, judicial review can
take place on the anvil whether there is conformity with the
constitutional provisions or not. Now, before the nation, there are two
situations. The first is what emanated from the Indian Parliament, duly
endorsed by the State Legislatures, sanctified by the hon. President by
appending signatures under Article 111, and the second is a judicial
order. Now, we are at crossroads. | strongly urge the Members to
reflect. There can be no breach by any institution on what emanated
from the Parliament, endorsed by the State Legislatures, and that
should again -- | reiterate -- be the mechanism holding the field. It is
time for us to think having seen such extraordinarily painful scenario. |
do not wish to go into the merits of who is right or wrong. Innocence is
something which we take at a very high level till someone is proven
guilty. So, the Members would think and, therefore, the step taken by
me is with the benefit of wise counsel and experience of the Leader of

the Opposition and the Leader of the House, and rarely there has been
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convergence that the Ruling Party President is the Leader of the House
here and the main Opposition Party President is the Leader of the
Opposition.

(Contd. by 1E — GSP)

GSP-DS/1E/11.20

MR. CHAIRMAN (contd.): So, we will come back to this House on this
very critical important issue that concerns much beyond judicial mess.
It concerns sovereignty of Parliament, the supremacy of Parliament,
and, whether we are at all relevant, if we effect an amendment to the
Constitution and that is not executable, or, say, if a constitutional
amendment is not executable. | have no doubt that the Parliament is
possessed of the power, any power, to ensure in any institution that
what emanated from the Indian Parliament, sanctified by the requisite
number of State legislatures, holds the field.

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN
KHARGE): Sir, | appreciate your deep knowledge of the Constitution,
the law and also of the Rules of Procedure. IR, 3ITAH SId &l Pal,
Ifh I81 & WeRIl & A9 H DI doubt T 3T, ST H 3T AT
TR O] ST TRl _‘E{I 3119 Leader of the House 311X Leader of the
Opposition, GIFI DI AT &F SIFI Bl JoAThY IATIT BH detailed
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DI U & IR H g/ IR 9 7 I g9b! B AT12Y, Iqb
dRIe WY 39 gardl gifery gAY W f e o1 3Mud Ui
Constitution, Rules of Procedure 3fIR GAY &IAl & qX H dgd
knowledge &, dild AU 98 AT qd TdbTeld &I &1 91 Ub &
ATl H gebTeld BIS &, Hifd gH difciead H Sedl S8 et g 3R
B FER 371 Y| R, AT IS AT § b S 91 BHRp IR 8 S
ford st 9= BT agree 81 71T, 1 &l Bl 89X floor leaders, T-dT §
I8 gooId BRIl §, d I8 FHS fdb 3fex SR g9 QM1+ Rl PR
o1, IIRAT ATE9 7 S IR B B < ITAT & 31K U T agree 8 T
&1 U1 T8I BIMT =M@Y, $9H transparency Y&+ A18Y 3R $HD qR H
D] HIGHH BT <1eY, SHITAT H 37ueh! Hore fbarn fb &4 floor
leaders I confidence H TR $ FT I 3T TSI 3R H YA B4
31151 1 eI bl fa=eil ot 2, T1feh STog | STeg 99 WR Dlg hadll 8l
ST, &1 ol rumors < thel I8 & & Blg JIcde R Y81 8, Ta-ie. ..

DR. M. THAMBIDURAI: Mr. Chairman, please allow me...

MR. CHAIRMAN: Please take your seat. ..(Interruptions).. The Leader
of the Opposition is on the floor. In this House, when a Member is on
the floor, others will please observe silence. | am very happy that we

are giving a very good exemplification of our excellence.

2 ATl WA : W, gAY g9 I8 Fed O 6 84 g 3me
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goIrsTl {4 1= b 39 84 Y8 goll I8 8, oIl AT 4.30 BT TIH
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i1l 99, AT §a1 81 HET 8l

DR. M. THAMBIDURAI: Mr. Chairman, | would like to...

MR. CHAIRMAN: Please take your seat. | am grateful for the
sentiments expressed. What | indicated and, it is a very sound
suggestion, that both the Leader of the House and the Leader of the
Opposition wanted the floor leaders to be brought on the table before
we come to the House.

(Contd. by SK/1F)

SK-MZ/11.25/1F

MR. CHAIRMAN (contd.): This emanated from the Leader of the
Opposition, instantly agreed to by the Leader of the House. Both had
shown concern only for the nation and state of institutions. | am
grateful. Now, Matters raised with Permission of Chair. Shri Ajit Kumar

Bhuyan, ‘Concern over the Rat-hole mining of coal in the Dima Hasao
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District of Assam’.
MATTERS RAISED WITH PERMISSION OF CHAIR

Concern over Rat-hole Mining of Coal
in Dima Hasao District of Assam

SHRI AJIT KUMAR BHUYAN (Assam): Thank you, Sir, for allowing me
to raise a very important issue pertaining to Assam, namely, the issue
of death of nine labourers working in an illegal rat-hole coal mine in
Umrangso, Dima Hasao District in Assam.
(MR. DEPUTY CHAIRMAN in the Chair.)

This tragic incident is an example of how the State Government is
compromising on the matter of environmental protection and
jeopardising human lives. We all know that the National Green Tribunal
had banned rat-hole mining, and the hon. Supreme Court had upheld it
as such mining has adverse environmental consequences. A
Commission headed by Justice (retired) B.P. Katakey, has also in its
report pointed out way back in the year about rampant illegal coal
mining in Assam. In spite of such conclusive evidence, the illegal
mining is continuing in Assam just under the nose of State Government
authorities. The incident in Umrangso is a reflection of the state of

affairs in Assam. | want to draw the attention of this House to the fact
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that such illegal mining cannot continue unless there is some collusion
with the State Government. Most of the newspapers are publishing
stories about syndicate. lllegal mining, rat-hole mining, syndicate, all
are interlinked and has patronage from highest echelons of the
Government. Such illegal mining is causing loss to the exchequer and
is also causing environmental degradation. |, therefore, demand
immediate intervention of the Central Government on this issue as the
State Government has miserably failed to discharge its duty. | also
demand a high-level inquiry to find out the role of the State Government
as well as that of the authorities of North Cacher Autonomous Council

in Umrangso incident. Thank you, Sir. (Ends)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri Ajit Kumar
Bhuyan: Prof. Manoj Kumar Jha (Bihar), Shri A. A. Rahim (Kerala),
Dr. V. Sivadasan (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. John
Brittas (Kerala), Shrimati Priyanka Chaturvedi (Maharashtra), Shri M.
Shanmugam (Tamil Nadu), Ms. Sushmita Dev (West Bengal), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri Saket Gokhale (West Bengal),
Shri Javed Ali Khan, (Uttar Pradesh), Shri Niranjan Bishi (Odisha) and

Shri Sandosh Kumar P (Kerala). (Ends)
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SNt Sgwumafa : A9 2 99 R 8 ST, ‘Demand to provide
assistance in increasing the income of farmers of Punjab’. 319 GotTet
qrell
Demand for Providing Assistance in Increasing
Income of Farmers of Punjab

SHRI SANT BALBIR SINGH: *Sir, | rise today to bring to the attention
of this House a matter of urgent public importance concerning the
farmers of Punjab and their deteriorating economic condition. In 2012,
the Government had made a promise to double the income of farmers
across the country. However, even after more than a decade, this
promise remains unfulfiled. A committee constituted by the hon.
Supreme Court recently concluded that the daily income of a farmer is
approximately Rs. 27. This amount is abysmally low and insufficient for
even basic survival. It is this dire financial situation that has driven
farmers and farm laborers to the brink, with many resorting to the tragic

step of ending their lives. According to the National Crime Records

*English translation of the original speech in Punjabi.
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Bureau (NCRB), since 1995, nearly 400,000 farmers and farm laborers
across India have committed suicide. Closer to home, a survey
conducted by three prominent universities in Punjab between 2000 and
2015 revealed that 16,006 farmers in the state took their own lives
during this period. It is deeply unfortunate that no proper, up-to-date
record of suicides, by farmers and farm laborers is being maintained,

which reflects a lack of seriousness towards addressing this crisis.

Punjab today is burdened with a debt of approximately Rs. 3.73
lakh crore. With a population of 3,20,00,000, this translates to an
average debt of Rs. 1,00,000 per individual in the state. Meanwhile, the
Central Government recently increased the salaries of Members of
Parliament by 24%, citing the rise in the Inflationary Index as the
reason. If inflation is a justification for enhancing our salaries, then,
surely the farmers and labourers, who are the biggest victims of rising
prices, deserve greater consideration. The Government must honor its

commitment to double the income of farmers.

It is disheartening to note that while the Government has waived
off loans worth Rs. 16 lakh crore for corporates, the debt of Rs. 3.73

lakh crore burdening Punjab’s farmers has been ignored. | urge the
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Government to waive this debt to provide much-needed relief to the
farming community. Instead of concrete action, we see only politics
being played in the name of farmers and farm laborers, with no tangible

results.

Sir, the Government currently provides Minimum Support Price
(MSP) for 23 crops, but how many of these crops are actually
procured at the fixed MSP?? Farmers are demanding a legal guarantee
for MSP on all agricultural produce to ensure that they can recover at
least the minimum input costs incurred in cultivation. This is not just a
demand—it is a necessity for their survival. When farmers are forced to
sell their produce at a loss due to the absence of assured MSP, they
are pushed deeper into despair, often leading to suicide. This is the
primary reason behind the ongoing farmer agitations across the
country, including in Punjab, where they seek a legal guarantee for
MSP. Furthermore, | propose that opening the international border
between India and Pakistan for trade could significantly benefit
Punjab’s farmers. Enhanced trade opportunities would provide them
with access to larger markets, thereby increasing their income and

reducing their economic hardships.
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In conclusion, | appeal to the Government to take immediate and
concrete steps, namely, waive the debt of Punjab’s farmers, ensure a
legal guarantee for MSP, and explore trade opportunities that uplift the

agricultural community. Thank you, Sir. Sat Shri Akaal.”

(Ends)

(Followed by YSR/1G)

YSR-DN /1G/11.30

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri Sant Balbir
Singh: Shri Niranjan Bishi (Odisha), Dr. V. Sivadasan (Kerala), Shri R.
Girirajan  (Tamil Nadu), Dr. John Brittas (Kerala), Shri A. A. Rahim
(Kerala), Ms. Dola Sen (West Bengal), Shri M. Mohamed Abdulla
(Tamil Nadu), Shri M. Shanmugam (Tamil Nadu) and Dr. Ashok
Kumar Mittal (Punjab).

(Ends)
MR. DEPUTY CHAIRMAN: Shrimati Sagarika Ghose. ‘Need to imbibe

new global technologies by National Broadcaster’.
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Need for Imbibing New Global Technologies by National Broadcaster
SHRIMATI SAGARIKA GHOSE (West Bengal): Sir, new media
technologies are shrinking the world. India’s unique identity as a
vibrant democracy rooted in diversity and pluralism is an asset to the
international order and needs to be projected on the global stage. This
can only happen if our national broadcaster, Doordarshan, aspires to
becoming truly world-class. The Network Russia Today is rapidly
expanding in taking the message of Russia to the world. Networks like
Al Jazeera are using Government funding to project the Arab voice in
the world. Doordarshan can play this role. But, for this, it needs top-
class modern content and management. Seven decades after
independence, India deserves a truly world-class public broadcaster as
envisaged in the Prasar Bharati Act of 1990. Sadly though, Sir, there
are reports that Doordarshan has entered into a lucrative contract with
a private individual who indulges in deeply divisive, incendiary and
hatemongering language on television and who has faced two jail terms
on criminal charges of extortion. It is highly disturbing to note that
individuals with these terribly tainted records can become part of our
national broadcaster.

Sir, | have been a journalist for 35 years and it is tragic to see
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trivialisation, character assassination and sensationalism which are
today practised in television news. Today, almost 400 licensed news
channels are competing for the lowest common denominator. Four
years ago, news channels ran a motivated campaign against a film
actor. Today, that film actor has been proven innocent. Today, all
those accusations have been revealed as baseless. But who will give
back to Miss Rhea Chakraborty those years of humiliation that she
endured at the hands of the media? The question arises how news
media channels can be made more responsible and accountable.
Media owners will soon be called out on the floor of Parliament. Rogue
anchors are a disgrace to journalism. We know that the business
model of TV news is broken. So is this the new way to make profit to
unleash lies and more lies and fakery ?

Sir, | had the privilege of serving on the News Broadcasting
Standards Authority which was chaired by the distinguished jurist, late
Justice J.S. Verma. Justice Verma would say that media should be
free and responsible, not irresponsible and censored. The NBSA lacks
teeth and any statutory power. However, today, an independent
media industry body that upholds global standards of professional

broadcasting and journalistic fairness is urgently needed.
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Sir, | would just like to say that today the model of advertising
funded television news is rapidly imploding. The model is imploding.
Therefore, it is for this reason that the media is engaging in character
assassination.  The media is engaging in a witch-hunt against
individuals and the media is engaging in hate-mongering. ..(Time-bell
rings. )...

(Ends)
MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Smt. Sagarika
Ghose: Ms. Dola Sen (West Bengal), Dr. V. Sivadasan (Kerala), Shri
Saket Gokhale (West Bengal), Dr. John Brittas (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri A. A. Rahim (Kerala), Dr. Ashok
Kumar Mittal (Punjab), Shri M. Shanmugam (Tamil Nadu), Shri
Niranjan Bishi (Odisha), Prof. Manoj Kumar Jha (Bihar), Shri R.
Girirajan ~ (Tamil Nadu), Shri Mohammed Nadimul Haque (West
Bengal), Smt. Mausam B Noor (West Bengal), Shri Digvijaya Singh
(Madhya Pradesh), Shri Imran Pratapgarhi (Maharashtra), Shrimati
Priyanka Chaturvedi (Maharashtra), Smt. Jaya Amitabh Bachchan
(Uttar Pradesh), Shri Pramod Tiwari (Rajasthan), Shri Mallikarjun

Kharge (Karnataka), Shrimati Sonia Gandhi (Rajasthan), Ms.
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Sushmita Dev (West Bengal), Shri Haris Beeran (Kerala), Shri Ajit
Kumar Bhuyan (Assam), Shri Prakash Chik Baraik (West Bengal),
Shri Anil Kumar Yadav Mandadi (Telangana) and Smt. Phulo Devi
Netam, (Chhattisgarh).

(Ends)
MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. ‘Demand to

consult the Government of West Bengal regarding release of Teesta
River water through Bangladesh’.

Demand to Consult Government of West Bengal regarding Release of
Teesta River Water through Bangladesh

SHRI RITABRATA BANERJEE (West Bengal): Sir, the Teesta River is
a 414 km long river rising in the Eastern Himalayas, flowing through
Sikkim and West Bengal and subsequently entering into Bangladesh to
flow into the Bay of Bengal. The Teesta is the second largest river in
our State and traverses through our districts of Kalimgpong, Darjeeling,

Jalpaiguri and Cooch Behar before entering Bangladesh.

(Contd. by VKK/1H)

VKK-LP/1H/11.35

SHRI RITABRATA BANERJEE (Contd.): The health of the Teesta River
is suffering due to construction of a series of hydro-power projects in

Sikkim, deforestation at the upper catchment area, and climate
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change. The hon. Chief Minister of West Bengal, Ms. Mamata
Banerjee, had conveyed her strong reservation that no discussion
regarding sharing of water and Farakka Treaty should be taken up with
Bangladesh without the involvement of the West Bengal Government.
The people of West Bengal would be the worst sufferers due to the
impact of Agreements on water sharing between India and Bangladesh.
The Government of India is in the process of renewing the Indo-
Bangladesh Farakka Treaty, 1996, which is to expire in 2026. It has
huge implications for the people of our State as far as their livelihoods
are concerned and the water which is diverted at the Farakka Barrage
is creating navigability problems for the Kolkata port.

Sir, it is highly necessary to bring to the notice of the Union
Government that river morphology has changed in the eastern part of
India and Bangladesh over many years which has deprived West
Bengal and negatively impacted the water availability in the State.
Lakhs of our people have been displaced from their habitations,
rendering them homeless and leading to loss of livelihood. The
reduced silt load in the Hooghly River has impeded the nourishment of
our Sundarbans Delta also.

Now, our hon. Chief Minister, Ms. Mamata Banerjee, has written
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to the hon. Prime Minister thrice, highlighting that the Farakka Barrage
has caused flooding and erosion in the State of West Bengal in a very
big way. Water flow in the Teesta River has gone down over the years
and it is estimated that if any water is shared with Bangladesh, lakhs of
people in the northern part of our State will get severely impacted due
to inadequate availability of irrigation water. Teesta water is also for
meeting drinking water requirements of the residents in the northern
part of Bengal. It is, therefore, not feasible to share Teesta water with
Bangladesh. An Indo-Bhutan River Commission is also an urgent need
of the hour, as flash floods from trans-boundary rivers in Bhutan are
having devastating impacts on the northern districts of West Bengal.
Sir, through you, | would urge upon and request the Union
Government that the Government of West Bengal needs to be
consulted regarding release of Teesta water to Bangladesh and also
about the renewable clauses of the Indo-Bangladesh Farakka Treaty.
These renewable clauses are very important. Thank you.
(Ends)
MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri Ritabrata

Banerjee: Shri Niranjan Bishi (Odisha), Prof. Manoj Kumar Jha



34
Uncorrected/Not for Publication — 25.03.2025

(Bihar), Shri R. Girirajan (Tamil Nadu), Shri A. A. Rahim (Kerala), Dr.
John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri
Prakash Chik Baraik (West Bengal), Shri Mohammed Nadimul Haque
(West Bengal), Smt. Mausam B Noor (West Bengal), Ms. Sushmita
Dev (West Bengal), Shri Sant Balbir Singh (Punjab), Ms. Dola Sen
(West Bengal), Dr. V. Sivadasan (Kerala) and Shri Saket Gokhale
(West Bengal). (Ends)

MR. DEPUTY CHAIRMAN: Now, Dr. Kalpana Saini -- Demand to
Reserve Seats for Doctors on Flights to Help Tackle Emergency
Situations.

Demand for Reserving Seats for Doctors on
Flights to Help Tackle Emergency Situations

S1. BT Al (STRIES): IYFHIT S, 3Ih] Igd-9gd ggdTg|

§ 3115 W & HHET U 3Tl Aaehh fAv YKl D1 Areeil gl
e Ue 9re | AT 9er 5241, A7 A&l Sl & wiged o faqee
&3 ¥ 3YaYd GUR U &1 "I IISHT (I <2 B 3 ANTRD )’ &
d8d BIC e}l 9 I gaTs I & fPHrR iR |gsT 9911 T 2
HBIqY, 59 TN & A1 B AT T GRETT 3R W S@HI Bl 1R
31T FEG PR Dl MILIDh] © AT IS P QR I~ Bl dTell
fRrfrediar smure fRIfl & Ty BRI TIRY Bl 3R ASTg BRI Bl
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LY hal 21 H Fa &b HIeH A g YeI1d QT =Tl g b 8% IsH
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Heled, § ¥ed & Aegd W WRDR A e -l § b 98 39
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il
MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Dr. Kalpana
Saini: Prof. Manoj Kumar Jha (Bihar), Shri R. Girirajan (Tamil Nadu),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri Niranjan Bishi (Odisha),
Shri Sandosh Kumar P (Kerala), Shri Ravi Chandra Vaddiraju
(Telangana), Dr. Sumer Singh Solanki (Madhya Pradesh), Ms. Kavita
Patidar (I\/Iadhya Pradesh), Shrimati Geeta alias Chandraprabha
(Uttar Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh), Shri
Naresh Bansal (Uttarakhand), Shri Ram Chander Jangra (Haryana),
Smt. S. Phangnon Konyak (Nagaland),Shri Devendra Pratap Singh
(Chhattisgarh), Smt. Darshana Singh  (Uttar Pradesh), Shri
Dhananjay Bhimrao Mahadik (Maharashtra), Ms. Indu Bala Goswami
(Himachal Pradesh), Shri Baburam Nishad (Uttar Pradesh) and Shri
Tiruchi Siva (Tamil Nadu). (Ends)

(Followed by PRB/1J)
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BHS-PRB/1J/11.40

MR. DEPUTY CHAIRMAN: Dr. Fauzia Khan, “Need to address the
challenges faced by women officers in India's security forces.”

Need for Addressing Challenges Faced by Women Officers in India's
Security Forces
DR. FAUZIA KHAN (Maharashtra): Sir, after the tragic stampede at

the New Delhi Railway Station on 15" February, a photo went viral
showing a woman RPF constable patrolling the station with her one
year old child strapped to her chest. While glorified by the RPF as a
symbol of Nari Shakti, | believe, the photo actually highlights the
systemic challenges faced by women personnel in security forces and
the failure of the system to provide basic support to working mothers.
This is no sign of empowerment but of the need for institutional reforms
to support working mothers in uniform. Women in security forces
already face significant challenges. The nature of security work directly
clashes with consistent care that the young children need. What is
needed is toilets, creches, baby care or breastfeeding rooms
everywhere so that women can effectively manage both their
professional and maternal responsibilities. Everywhere, including in the
Parliament Building, the Government’s goal of increasing female

representation in security forces, which currently stands at a mere 4.4
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per cent in Central Armed Police Forces, must be supported by
sustainable policies. Women at border security positions often face the
dilemma of choosing between careers and the well-being of their
children. A 2024 study has revealed that out of 209 police stations in
Delhi, only two had sanitary pad vending machines and even those two
were poorly maintained. We need urgent and comprehensive reforms.
Expanding childcare facilities at every major and minor security
installation is crucial. Initiatives like the day care centres of the
Bengaluru Police should serve as a model nation wise. Moreover,
financial support is essential for situations where onsite childcare is not
available. The vision of Nari Shakti must go beyond mere optics and
must be backed by real tangible support for women. The policy-
makers must acknowledge that enabling women to thrive in these roles
requires systemic changes, investments in infrastructure, improved
workplace facilities, flexible policies, financial assistance and
recognition of their dual responsibilities. Childcare should be regarded
as a fundamental service, not a luxury. WX, Sl #i BART GREAT Bl
AR {7197 I8 8, &RIT I (Y gl Bl [STRIGRI 9 | Ggahrd
HRAT THARI SRIGRI 181 872

(AT
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MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Dr. Fauzia
Khan: Prof. Manoj Kumar Jha (Bihar), Shri R. Girirajan (Tamil Nadu),
Shri Digvijaya Singh (Madhya Pradesh), Shri A. A. Rahim (Kerala),
Shri Prakash Chik Baraik (West Bengal), Dr. John Brittas (Kerala),
Shri M. Shanmugam (Tamil Nadu), Smt. Jaya Amitabh Bachchan
(Uttar Pradesh), Shri Imran Pratapgarhi (Maharashtra), Shri Haris
Beeran (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri Sant
Balbir Singh (Punjab), Shri N.R. Elango (Tamil Nadu), Shri P. P.
Suneer (Kerala), Smt. Ranjeet Ranjan (Chhattisgarh), Smt. Phulo
Devi Netam, (Chhattisgarh), Ms. Dola Sen (West Bengal), Dr. V.
Sivadasan (Kerala), Shri Niranjan Bishi (Odisha), Shri Sandosh Kumar
P (Kerala) and Shri Tiruchi Siva (Tamil Nadu).

(Ends)
MR. DEPUTY CHAIRMAN: Shrimati Sulata Deo, “Demand to reinstate

the celebration of Panchayat Divas on 5™ March of every year.”

Demand for Reinstating Celebration of Panchayat Divas on 5™ March of
Every Year

Sl Goral <a (3NFeT) = 1 i1 SEr=rr ! Iy Je8ley, 84
SRT JNERM H 5 ATE DI U= 791 (a9 AT A1 IE 3MST BT T2l 5,
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Jfcth 30 el YRTT &, FTIeh! hide 7 HoR fharm o011 B & q9a 4§
W Y] YD &b S DI Gl 191 fa¥d & w9 3 F-T S 8T

oqT| SIg BH oI alliance Government § Wl &, a9 W 9 1T I& I

HATAT ST RET AT| YT W1 JA1IT ST X871 T, IR §9 IR (4] DI Ta-He
3T JANTSTAT A 5 AT B TATHE hele? H ofTel 31eR H 3ifdhd fovar 3iiR
SH i fSfEpwE | g foar wman & f6 9 o Iy ge s &1
S 8 3R Bl 21 3AP 918 &RIT Tl 2, 39D Ul el §l fhe 39
DI B ST AT 1 I8 I gY WS BId 2 AR GRT |l 1l 2
qIS] USRS hdel JANSTAT & oihex el Al Biju Patnaik is a tall man.
Biju Patnaik is a daredevil pilot. &S] Y& HhISH HhigeX o 3R I
AT H S p© 9l {hIT ST, a8 64 21 d Yob U4 oitex o, [T S
b g8, ITh IRR TR A DTSl b Tt STel Y P 5] TSHRID T
e fth 91 AR fha=l BT ARGl & fdh B di] gD &
ATH 1 BCTAT ST - ST G ITST fEasd i1 S &= A1 6§
fam (1K/AKG TR SIIRY)

AKG-RL/1K/11.45

S Joadl 99 (HATTE) : dI9] USHIS Sff U U oftex o, Tt
Al JAMST b1 TG H I8 INTET AT, S RIS YIS B, I[SVhall
I e 81, di5] USRS ST YARUIC 8l IoTTdl Soi-gia

BIcIol, ITSXD AT BI, OUAT BI, HAL B, Al Wpol 81l $9 TXE 3 39
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<Ray, 1 ] TSRS St Bl ga-l ARG AT, FR 3TST Yol Y| Fa TSl
q1d I8 & b 89 Al 1ot fead g9fely 7914 o, aifd dis] e Sit
U feh o1, I AETHT e STt & U RIS Bl 3R of 1Y 9| Afdalr &
U B, AP oI WRAaY § ¥eW Ugdl 33 yRdie Rordem fid g
USRS Sif = ST ATl 9! {3k F w4l 81 oimar o1 g4iferg 84
ST $HD] TR RTo1 fGgqd & M W celebrate HRd Al 3T AIBR Dl
AFARIHAT RIY fob IHH 59! W1 9 IR &A1 bael I8t T8l, I8 49
TSI D SCR-eel YIRUIC &1 19 9l ST & oy |ra X8l 21 84 ol 4l
USRI St & M R 5] TR HT (BSKY) HIS < 78 I, TA 9D
I H A ORI DR &1 U WRBR 3T [ I8 hael aRad &l aRad
DR B Bl SHD AT Bl 3MMY SR, AT 14 b 918 Ig o H |l g &R T8l
gl 9= 3y S f3w €, S Y uRacs o W& 81 EAR IS USRI S U
g1 9reTd A1 *« A person cannot grow with a narrow mindset. 3R H+
BICT B, Al BIg ATGH! TSI Aol 99 Fhdl, 79 g1 IRGY, I ST TSI Bl
g1 STy H 9it I8 g [ 3119 A ST B S 91 HIIG| 37T I8 Bl
ARG BIFSY 3R A TS HIAT BIFSY, Bk <ol HRAT BIST, ST ool
&A1 BIGYI ST dhid-ic iRy g3 o1, TaHe 9 &Y T Executive Order

ATHR STPBT TS B AT ....(A9T DY He)...

(FATT)

*English translation of the Odia portion.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by hon. Member, Shrimati Sulata
Deo: Shri Sandosh Kumar P (Kerala), Ms. Dola Sen (West Bengal),
Shri Prakash Chik Baraik (West Bengal), Shri M. Mohamed Abdulla
(Tamil Nadu), Shri Niranjan Bishi (Odisha), Shri A. A. Rahim (Kerala),
Shri R. Girirajan (Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shri P.
Wilson (Tamil Nadu), Dr. Sasmit Patra (Odisha) and Dr. John Brittas
(Kerala). (Ends)

MR. DEPUTY CHAIRMAN: Now, Shri Sanjay Seth: 'Demand to
Regulate Coaching Institutes of Competitive Examinations Across the
Country.

Demand to Regulate Coaching Institutes of Competitive Examinations
Across Country

it WO WS (STR USY) : R, AT H F&A & A Uh I8 TR HeT
RG] ATEAT gl A b 37ER Abel DI SRESYSH Il I8 &l AT
W B IEX | <@ 81 fb | S8 ife §Reeyed &, S faenfei
AAfh STH I B SIS U ©, SiI hacl HHTg HR+ Dl e g 7Y
gl S I BT U SReee FITJEE o1, ST Udh ST Hiifssd BIfm
Jex AT, AAfdb IHB! 3T financial management &1 TSdS! & BRI
Ueh & IE 319 AR Hed 98 R Qu, et acie 4 S 8 o, Sl
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TEI UQTS PR V8 U, I 99 DI g JHAA g3Nl 3R d19 H S9! UgTs
YT G| AR, Ib ATI-IT 7 IHb 3R AT B! BUAT 1 BY
39 AGDh! 981 IR IIRIAT ST 1, Al FITIEE & dg 81 ST B!
IoT8 ¥ 379 STl I8 qHEl | <81 3T &1 § b d i1 Y| AIeret Hifsar
R A FITJEE & 1fiTae! & et o <81 7, fra+ a8 ke g
fep & G ST Hed & I8 W & 3R e IR dlel ol U &1 d 99
319 TG H & 3R S BEI &1 [ ATl 941 81 8T 2l 31l e &

RTSTRT DT WRDR F DI §RESSH b HUR (U1 [ILTTG9T H Ueh
foret 1 ur fohaT &, FTH g8 BIferT & $UR $B =07 991 5] 2

H ARBR I Ig {H DRl § (b FITIEE AR 31 DI AL
H1 faxiig S @1 9Y 3R g8 gRfREd fear Sie fé sEl &R
ITAHTIDT B B 1T fHet; BT & R8T &1 THar 1 &1, 39 fory
Jhid FIeAT B MY, FTHH d 391 wiersti & IRt SIRY 9
b ; DI IR & fIT Th regulatory body d-Tg ST, dlfd 9
IRE B! gIETES! 9= | 9 811 I8 Hdel Uh WA BT Gdhe el o,
Jicth I8 BRI YRART Bl HEId 3R FUAI &b i fhIT 171 4T 2|
ARXBR DI 59 THRAT I 1 =1f8Y AR Tchlel BNl DR M2y

SENGIC (AT
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MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by hon. Member, Shri Sanjay Seth:
Shri Mission Ranjan Das (Assam), Shri Baburam Nishad (Uttar
Pradesh), Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha), Shri
Dhananjay Bhimrao Mahadik (Maharashtra), Dr. Fauzia Khan
(Maharashtra), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra
(Odisha), Shri Aditya Prasad (Jharkhand) and Shri Deepak Prakash
(Jharkhand). (Ends)
MR. DEPUTY CHAIRMAN: Shri Meda Raghunadha Reddy: ‘Demand to
Denotify the Existing Kasireddy Nayana Jyothi Kshetram Lands in
Andhra Pradesh from Forest Department.’

(Followed bY DC/1L)

DC-PSV/1L/11.50

Demand for Denotifying Existing Kasireddy Nayana Jyothi Kshetram
Lands in Andhra Pradesh from Forest Department

SHRI MEDA RAGHUNADHA REDDY (Andhra Pradesh): Sir, | would
like to bring forth an important issue regarding the demolition of certain
structures at the Kasireddy Nayana Ashram in the Jyothi Kshetram,
Andhra Pradesh located in the deep forest which renders selfless

service and offers free meal to the poor and those coming in from
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neighbouring States of Tamil Nadu, Karnataka, Kerala and even to the
foreigners who do visit in large numbers. It also has more than 100
annadana satrams all over the State feeding thousands of poor people
daily and was formed on the teachings of renowned spiritual guru
Kasireddy Nayana. His teachings moved thousands of farmers in the
drought-hit regions of Rayalaseema promoting them to donate the first
crops from their fields to the ashram and the same is continued till now.
Recognizing his significant contribution to the society, the Government
has named a mandal in his honour in YSR Kadapa district, Andhra
Pradesh. The recent action of the Forest Department to raze down
the structures in the Kasinayana Jyothi Kshetram has hurt the
sentiments of the enormous number of devotees who perform

annadanam and also the public in and around the region.

Therefore, the Central Government is requested to please
consider denotifying the existing Kasinayana Jyothi Kshetram land from
the Forest department and also for consideration of allotment of 33
acres of land for taking up the developmental activities for expansion as
a spiritual center considering its significance and the sentiment of lakhs

of devotees from Andhra Pradesh and Rayalaseema region. (Ends)
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MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by hon. Member, Shri Meda
Raghunadha Reddy: Shri Golla Baburao (Andhra Pradesh), Dr. Sasmit
Patra (Odisha), Shri Niranjan Bishi (Odisha) and Shri A. A. Rahim
(Kerala).

(Ends)

MR. DEPUTY CHAIRMAN: Shrimati Ranjeet Ranjan; Concern over the
issues of safety and security arrangements in shelter homes for women

in the State of Bihar.

Concern over Issue of Safety and Security Arrangement in Shelter
Homes for Women in State of Bihar

st IoTia IO (B<III) : SUFHIYRT Sit, H Mad ATEIH | I8
AT AT g b 519 # s FH1 3 oY, d1 2018 H IFHRYR Tl HIa
DS AT AT, FOH 34 Il & TeAThR D1 G AR 378 AT IHDI
Ardiareg S g A1l 9 9a< | 98 ™l ST A7l d9 JHAET drg
WD ol IF A H B AN SieT ¢ o, Wb 95 IR Fhauren
<1 g forgr T 2|

I, T IR fhx 19 TRIE &1 a9 a9 Uil &1 g ge
gs| A & NIRaTer 19 9 Qe 18 8 7, foraH aretss ol ' &,
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gg M1 T&d € 3D URINIA §1RT I8 WeR 315 [ I8l 13 eASihai I
d BRR &l TR, G Ugall g1 dl I8 & fb d BRI gg, Al I8 ATqh]
Y HIH & 3R 3R d BRR g8, Al 3HD! gofg a1 A? IR G-l
d1d &g Y81 ol 981 8 WIS N | ITH A 5 HHN I I0d Bl 48
o, Sal o SR 9 39 98] & BRR B &I a1 BT T51 AT 91
I% g fh 98 AR 20 Bic Hd1 5 IR TS SW AR MR gs 8, Al d
qiegal o wrfl? dieht 91d, TIRI & gIR1 8T 17 fh Y oTs ! [Hel
TS B 31R 8 Tefdhai v URAR & Hudh # 1 3R I8 Rith BRI &
HIHST AT, T IR 394 A -1 el B 81 & 3R 91 YRR Bl
BUTAT 1 ST BT &7

SYFHTART ST, # 3MIdh A1EH | ARBR DI A ATa< ¢ b I8

9 HHT T81 81 U2l W TVITAR shelter home H 3% 1Y sexual

harassment T dgd dXg I harassments ﬁ’rﬂ 3Bl %I R a4 Bl

AT T &1 H I8 914 AT 199 | G &b A= H T @radl
g b U IR T A 59! Walars STid 8141 a1iggl H a1 dgil fb U
WH HHST S MY, S S &6 M IADBNEI bl IR B,
A PRI X1 W), $9 IR S1d d AT $B Be, Ig A J4l
e | AT e 8, 9 F g81 ATaraiedt <o 81 S|

TR, § 31U A A I Bl b SHBT IISTIBRUI T8l D,
FAife =TS et 1 A1 fquel 81, S I8 R b AUl &b ST B,
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involve BI- 1 Td SNIATR 31T<IT &1 81 I8 BHR Q2 bl I qieedi Bl
HIT &, Sl IR &, AARY 2, ! T1aT D1 ST S ol fordn
ST 81 9 ARG i ¥ 39 2oek B H VEd] &l $ el
orchestra { &M B I8! Bl &l Igi A b T8I P qretd] & ATef Al
sexual harassment BIdT 81 AR, I8 % sexual harassment &1 HH &l
gl o g % &A1Y ITF A harassment fHaT SIAT 8, 98 2reai
H g7 B P D el &1 Al SHDB! AXBR ggd JHIRGl F o
I8l & SITH Sl B8 = & [ I8 Amen 4R 2, oifdh Ifadl B g3
g, A1 I8 authentication d FHIIZ 2?7 ...( T9AT Y €Y.

(HHTST)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by hon. Member, Shrimati Ranjeet
Ranjan: Shri Sandosh Kumar P (Kerala), Shrimati Phulo Devi Netam
(Chhattisgarh), Ms. Dola Sen (West Bengal), Dr. V. Sivadasan
(Kerala), Shri Niranjan Bishi (Odisha), Shri Sant Balbir Singh
(Punjab), Shri M. Mohamed Abdulla (Tamil Nadu), Shrimati Jaya
Amitabh Bachchan (Uttar Pradesh), Shri Prakash Chik Baraik (West
Bengal), Shrimati Sonia Gandhi (Rajasthan), Shri Mallikarjun Kharge
(Karnataka), Shri Pramod Tiwari (Rajasthan), Dr. John Brittas

(Kerala), Shri Imran Pratapgarhi (Maharashtra), Shri Anil Kumar Yadav
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Mandadi (Telangana), Shri Haris Beeran (Kerala), Shri P. Wilson
(Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shri R. Girirajan (Tamil
Nadu), Dr. Sasmit Patra (Odisha) and Shri A. A. Rahim (Kerala).

(Ends)

(Followed by 1M/DPS/VNK)

DPS-VNK/1M/11.55

MR. DEPUTY CHAIRMAN: Now, Shrimati Seema Dwivedi on ‘Demand
for stoppage of Train Nos. 12355 and 12356 (Patna-Jammu) at Mungra
Badshahpur Railway Station in Jaunpur, Uttar Pradesh.’

Demand for Stoppage of Train Nos. 12355 and 12356 (Patna-Jammu)
at Mungra Badshahpur Railway Station in Jaunpur, Uttar Pradesh

Sielt AT fgasl (SR US9D) : A SUHHMRT ARG, S1TeT
39 ATETH A SHed & (P Je Bl GG § @1 Al gl g1 4
TR ST dTell o AT 12355 'Sieliael UaRaud " T ST A g1 31T
el o AT 12356 HIRT AIGRMEYR Neld T2 I 8 YOk 8, offhe
JEl IR IHD] S8]1d el ol T8l HIRI W1 4 dief Jrat |11 Jon 31
& SR DR SIET AR &, FID] AT ST 8% 2, U & Pl 38%d
T BN P BRI SGIG3AT DI T$! FRIM B &1 Yd H $9b oy IR-TR
TRT R b 18 W Aholdl T8 1<l 81 Febl| TS IRH Hgd 114
HIGT Sl B ERBR 7 ¢l Bl TAD I8 fSTel § Ty ST BT Sl
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o T 2, St ol foran &, a8 agd WR1E-1g &1 Nold &l 99
TG, GRET Bl WRUR Fraamsil A Yot Il T IAT8gdT g7l ©
SINERCIRRIAC IR

IS, Ufeele Bl I QRT I & b AR ST8l ‘e 9Rd' oIl
3MIP HIEH W IIRIYT HRAT dladl § b SHRd H I od, Il
eliael Taaua’ &1 2 fiFe & fofy 38v1g §RT 9eeeyR I W)
B DI HUT Y AT AR HET H SIS aT aWN qdl' & G B
Aeh| AR, H AP AT  AXBR H FRIY BT AT8<h] § [ 98
$ STfed & TR0l BT WS oIh Ith o1 b 38xId Pl G 2ed D=

DI HUT I, gIATG | (FHT=T)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by hon. Member, Shrimati Seema
Dwivedi: Shri M. Mohamed Abdulla (Tamil Nadu), Shri Niranjan Bishi
(Odisha), Ms. Kavita Patidar (Madhya Pradesh), Shrimati Sumitra
Balmik (Madhya Pradesh), Dr. Sasmit Patra (Odisha), Dr. Sumer
Singh Solanki (Madhya Pradesh) and Dr. Kalpana Saini (Uttarakhand)

(Ends)
MR. DEPUTY CHAIRMAN: Now, Shri Raghav Chadha on ‘Need to tap

India's potential in the field of Artificial Intelligence.’



51
Uncorrected/Not for Publication — 25.03.2025

Need for Tapping India's Potential in Field of Artificial Intelligence

it IMEF TFT (USTE) : |, 37791 H {599 {99 R 91 - b [o1g @t
B3N g, I8 379 P WRA A Bl SIIG] A Tl el b WRA b oIy
SRT 81 H Artificial Intelligence @1 a7 R 8T @l $99 IS &I il &

T H STl SHRBT &b T YT ChatGPT, Gemini, Anthropic Grog ST

indigenous models &, T8I AIF = DeepSeek STT TG SATET &THT Tl
3R FIF HY NG I g7 T3S Tisol IR B forar g1 <ifp 59
T3S & i H IRd Hal 52 91 9Rd 39 91 H fUesdl S @187 o

YR 39T generative Al model T8 9T TTUIT? ¥ 2010 | THR 2022
& g H girar | R gars uced IVRE §Y, ST 60 Afcrerd
U - BIRTS foham 37R 20 wferere fev=am I 3 g1 T giwan ot
aredl Fa TST rferavel WRd W ATF 37 uirerd g g1hie fhar 2

AR, I8 914 A1 9 B 1o U 3R A9 & U garrg | aR-uid
ATl P headstart &, Wifdh T8 SAMY &, Hifd IBIM U4 R4,
academia 3R T3ITg Squc ¥ a1 fhan IR, 4R &1 9gd dI
3fTETaT T3ITs P gpthId Bl ZEAT &1 I Sl & b T3S Bl el
THHRI BT 15 TR TR AT 9RA™E 9 9947 § IR 916 IR g
YR T3NS WH [T b TN IR BIRA hels H B Hr I Bl

Sir, India ranks third in highest penetration of Al skills, fST=TeT
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digital economy ¥ 2 3fR 90 HRI$ A WITET §e3Ic ord |l &, aifh e T
Hei--T-dHal AT YR USITS BT consumer -1 7T ©, TITTS BT producer el

EERINEIRS

AR, JATIT Y3T5 & BISST Sam Altman I S1d R B YT Ic R
P N H BT TN, Al S8i IR Bl TR §Y bl fb 9Rd BT Y3l
UICRRrd qRI TRIP A B &, AT FRIRITSG 81 JATST FH 311 11 § b
B9 92 Old1d § 3R WRT 9 T3NS b 7T H Qa8 UISLaR &+, 7 foh Targ
SRR | T, 3HD (17 g HaH IS Bl

(=it wumafay Jie7+1 g§v)

e U8l 89 indigenous Al chips 99 81, ¥Rd ¥ indigenous chip
manufacturing oG BT BT 331 & AT1I-ATT BH dedicated Al infra fund
IR HRAT B, Al research grants @9 811, Al tax breaks o+ 8191 31X talent
migration THT BT TTfh YR BT top tier Al talent 3R TN H STHY B |
P, gfcd YRT H BH BRI U & AIU-F1T Al b indigenous start-ups ®I
large volume of existing data @1 &R <1 8T, SIT Meta, Microsoft 31IR
Google & U &, offhd YR & U9 Hel 81 WX, 3id #, 8H financial
investment I@TII BT ST8T UalTs R H JUH AU SHSIYT BT 3.5 TRIT
EGd HIAT 8, I 2.5 IRNC @d BT 8, Jal YR ATH 0.7 TRAC T IR
RBI 81 3 Tl Bl § 9 G UR &1 791 BN, d8 faed o s,
ST Ad 91 Al BT dTbd 8111, $HIGTY WIRA I Make in India & |TI-H1A
Make Al in India @1 3R 3T IGT BT ...(AHT DY €)...

(FATT)
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it |AuTafy : faeg 7% @1 9Ra & B8R

The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Raghav Chadha: Shri M. Mohamed Abdulla
(Tamil Nadu), Shri Niranjan Bishi (Odisha), Shri A. A. Rahim (Kerala), Shri
P. Wilson (Tamil Nadu), Dr. Ashok Kumar Mittal (Punjab), Dr. Fauzia Khan
(Maharashtra), Shri Sant Balbir Singh (Punjab), Shri Prakash Chik Baraik
(West Bengal), Shri Mohammed Nadimul Haque (West Bengal), Shri R.
Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. John Brittas (Kerala)
and Shri P. P. Suneer (Kerala). (Ends)
SHRI TIRUCHI SIVA: Sir, yesterday, my name was at serial no. 12, when it
was updated on my portal, but now it is at serial no. 15.
MR. CHAIRMAN: | will ensure, tomorrow, it is not at no. 12. It will not be
down, it will be up.
SHRI SANDOSH KUMAR P: Sir, mine was at serial no. 14 but now it is at 18.
MR. CHAIRMAN: Well, | will take note of all these developments and try to

give precedence tomorrow and day after. Now, Question Hour.

(Followed by IN/DS)

(Question Hour — 12.00 noon to 1.00 p.m.)



